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The 21° February 2019

No-11/MU-10/2013-487—Preamble:- Whereas in exercise of the powers
conferred under section 15 of Bihar Non Government Secondary Schools (taken
over of Management and Control) Act, 1981, Bihar nationalized Secondary School
Teacher’s special appointment Rules, 2013 was notified. Under the said Rules
against newly created posts 329 and 312, appointments were made in Biology,
Science/ Math subject respectively. These posts will cease to exist after falling
vacant due to retirement of incumbent or any other reason; and

Whereas for the proposes of amendment under Rule-5 of the aforesaid
Rules, Bihar nationalized Secondary School Teacher’s Special Appointment
(Amendment) Rules, 2017 was notified. Under Rule-5 of the said Rules, 2013 it
was provided that “The appointment of 407 Biology and 268 Math candidates of
dying posts shall be made from the date of issuance of appointment letter, and

Whereas under Rule-10 of the said Rules, 2013 it is a provision relating to
the cadre that under these Rules, Special cadre/Service Condition Rules shall be
made for the appointment of teachers.

Now, therefore, in exercise of the powers conferred under section-15 of
Bihar Non Government Secondary School (taken over of management and Control)
Act, 1981, the Governor of Bihar, is hereby pleased to make the following Rules.

1. Short title extent and commencement:-

(1) These Rules may be called the “Bihar nationalized Secondary School

Teacher’s (Special Appointment and Service Condition) Rules-2019.

(2) It shall extend to the whole of the State of Bihar.

(3) It shall come into force at once.

2. Substitution of Rule-10 of the said Rules, 2013 -
Rule-10 of The Bihar nationalized Secondary School Teacher’s
special appointment Rules-2013, shall be substituted by the
following:-

“10 Cadre - The Cadre of assistant teachers appointed under
these Rules shall be divisional level. The teachers of the said category shall be
provided to opportunity of intra division transfer and one opportunity in inter
division transfer during their service tenure falling under prescribed norms.
For the transfer of Assistant teachers of Nationalized Secondary Schools, the
divisional level and Inter Divisional level Committee would only be Competent
Authority to take decision on transfer of teachers of the said category. Two
opportunities on intra division level transfer and on opportunities on inter
division level transfer will be admissible separately. That is to say once inter
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division level transfer of once only one opportunity will remain. The provisions
for promotion, benefit of ACP, leave and disciplinary action shall be the same
for this category of teachers which is admissible to the teachers of The
Nationalized Secondary Schools.
By the order of the Governor of Bihar,
ARSHAD FIROZ,

Deputy Secretary.
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